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2025 (2025 P foRRIG F@® 3) S Sl fadid 26 A, 2025 &7 feArae weer fum W #
RIT B &1 &, TIaRIRYT B Faaed Iorvd (§—Toie) 7 gfad o gg Wd fear s
2 |

FEIRT / —
(FrerdTe)

f2o wo faum v |

2025 &1 fa9e d=aie 3

feArae uowr fafvanT (Fe® 2) fagas, 2025
QU BT THH

1. & 9 iR URwT |

2. feomae uewr v @7 Gfad A #§ 9 faxig 99 20252026 @ forv 26,23,87,61,88,000
P TR SIRT BHRAT |

3. fafm |

2025 BT fIeI® WATd 3
fomae wewr fafrae (e 2) e, 2025
(fem & ® qRenfua Y #)
fa<ir ad 20252026 & folu fRAMEE Uoer 5g @1 Afd MY § | wamwsi & oy

HATT TR & He™ B WAGT B3 IR IAHT AT B T sfaua siiRfafafeat o
R o @ forg e |

TRT TORSY & Oedvd 9v § feama u<er fJum w9 grr f=faiRead w0 o I8
arfefrafaa & —

1. G M iR UR®™—(1) 39 ofafm @1 wfera AW e u<w fafean
(=i 2) rffaH, 2025 2 |

(2) uIE ¥oH 37, 2025 H UG BRI |
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2. feumd uewr ws@ A Wi A d @ fhm a¥ 20252026 @ ferw
6,23,87,61,88,000 &1 IR TR HRAL—ZAEA Ul 157 Bl Ao [ 4 4 gga & ()
W™ ¥ fafafde 9 sMffe a-~iRml f9adr I &de 6,23,87,61,88,000 (A6 &R <9 <l
AR PRIS PGS oG SR BOIR ®UY) B, Wed 3R SyAford & oY, R faxia ad
2025—2026 @I AR H FPLA & (fg<ii) w1 H R Jamril ok gaoEl o g=fag A=
TRl @ AT BT gD D [T SUIRT fbar ST |

3. fafrarT —za sy gnT fRama uew s @) dfa A § 9 e 3tk suaiford
IRA D oY ITirpd geRIRIE &1 Sad 99 & AR H Al H SifWegad Hamsll 3R WAl &
forg faferam faam smee |

4. R &k agRrl—fF=faRea Rffds fafEn s 1 gaggmr e fear
ST ©, 3ferid—

(i) fewmae waer fafanT erfdf=m, 2024 (2024 &1 MR =T 5)

(i) fRwmee uowr fafanT (dwiss 2) iffaH, 2024 (2024 &7 <rfdf=aw Awai® 6)
(iti) fRvrae uew fAfanT (Fenia 4) ffm, 2024 (2025 &1 A A&dia 1)
(iv) fvrae uew fafran (AGeaie )a@rﬁw 2024 (2025 &1 IrAFTIH FE=Ti® 2)
(v) fewmae ucer faffanT (Aeia 8) iffram, 2024 (2025 &1 I Awdia 3)
(vi) feorEa ucwr faf T (Aaie 7) ifdf=am, 2024 (2025 &7 AR Aw=did 4)
(vii) fRorae uewr fafanT (Fnia 9) iffm, 2024 (2025 &1 AW A&did 5)
(viii) feHTerel geer fAfANT (Waie 6) 3ifaiferam, 2024 (2025 1 SAfAfFRM HAi® 6); 3R
(ix) fewTae yeer fAf T (Wi 3) srferferas, 2024 (2025 &1 FfafH wedia 15)

TR T R FfaRad a1 grfad T8l exam—

(@) fHr o= N sffafafoal o wfad =8 e Rret g siffafafa o
], |fferd a1 Ffdse fear T ;&

(@) Ygel B TS AT B3 (¥l 910 AT Ul A Ifford IT WA [HAT APR, g, qregan
T IR 3feraT IS f[Awg H Bl SUAR A1 dRiarer ar fer For, e, areddr,
IR, |1 A1 ART W By FAMEE A1 IHEE A7 Sl B Ied bl afigfd A
P 99 &R A1 910 & Fed D ATEAIdT, SIfAAEIdT, S JHd AT YR W)
ERICISEIRSICHINEI

M fafr & et Rrgra a1 s a1 nfUd SffaesTiRdr, iffaad & 999 AT 37,
agfa a1 vfshar a1 faeme faemieeR, fdwm, ge, ue o fFygfea w =&l gsm @
g8, 39 g1 FRAAT el iiFafafa g Sed a1 Sud sl AfT 9 g, 91
AT FAT R T Bl AT

(€) HUie, URIETvl, ofwEl, YU, Wi AT SO FHfRId fall mideErt gRr @ g A
P S el fhel 3T BRATS IR 8] TSI AR VAT HURIETT, UIETT, ofwdT, (=N,
S I HRaAs @ o Fdhdl 7, 3R, AT O TG ST AHhal B, "l Sad
rferfrafafoat s emfafam grr fRfa &1 9 @1 18 ')
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1 2 3
Nedl [ECIEECEIIEIN SIECHEICIEH Eas|
ERLK] AR
3+ 3+ 3+
o1 | faum= s (roTe) 44,65,89,000 1,17,91,000 45,83,80,000
(girTa) 3,15,00,000 - 3,15,00,000
02 | 3R wEl (JOTa) 17,92,73,000 8,62,94,000 26,55,67,000
aRug
03 | =TI UeImEH (RToT) 2,49,07,94,000 63,34,49,000 3,12,42,43,000
CSINE)! 72,00,000 - 72,00,000
04 | AT U (_roTe) 2,07,52,08,000 12,80,60,000 2,20,32,68,000
CSINE) 32,17,00,000 - 32,17,00,000
05 |¥RoRG g Nen  Rer) 15,85,24,15,000 - 15,85,24,15,000
ENIE] (GSirTe) 5,80,00,000 - 5,80,00,000
06 | SMIHNRY AR HEIH SSEs)) 2,55,92,26,000 - 2,55,92,26,000
CSINE) 1,00,000 - 1,00,000
07 | gforT ok THg Ao (o) 17,50,43,26,000 - 17,50,43,26,000
CSINE) 7,27,20,000 - 7,27,20,000
08 | fem (SSES)) 88,86,36,64,000 - 88,86,36,64,000
CSINE) 1,12,66,00,000 - 1,12,66,00,000
09 |WRW U4 OURIR  R1oTA) 25,85,99,59,000 - 25,85,99,59,000
BT (GSTrTe) 2,20,07,00,000 - 2,20,07,00,000
10 | die FE—des, ga (o) 30,09,96,71,000 - 30,09,96,71,000
Td I+ (GSTrTe) 10,14,43,00,000 - 10,14,43,00,000
11 Eakl (SSES)) 3,91,08,95,000 - 3,91,08,95,000
CSINE) 16,07,37,000 - 16,07,37,000
12 | SE™ SUSEE)) 3,28,60,17,000 - 3,28,60,17,000
CSINE)! 5,94,12,000 - 5,94,12,000
13 | Ri=E, SEgd @ Qo) 27,09,48,87,000 - 27,09,48,87,000
AHTS (GSTITe) 7,04,71,00,000 - 7,04,71,00,000
14 | Ug UeH, U Ao (’1eE) 5,05,88,11,000 - 5,05,88,11,000

U q™

(i)

75,85,000

75,85,000
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2
I Td fUssr &3 (Jo1)

famra wriwH (goiTa)
9 3R g=7 Sffad SSES)!
(gtrTa)
REIER] (RToT*)
(i)
I, Gfe, Agfd v (o)
SCRIIRIRED (gotreTer)
WHEISe ™ Ud (Jra)
JAfHTRAT CSIG))
T faem (Rrorea)
(gfrora)
KECAIRGI NEES))
Qe SR ARG A ([1o7%4)
(qfroTa)
faega faera (¥roT¥a)
(gstrTe)
ST U4 ol AT (RToTa)
(gstrTe)
TsP 3R Sl gRas (RToTa)
(qstrTaT)
Ried iR AR fouFe (7o)
(gfrora)
34, ISR @R uf¥reror (o)
(gstrTa)
T o™, TR ud ()
T AISTT qAT M@ (GoiiTd)
farr (RTo7%a)
(qstrTa)
fafay ™= Jard (RToT4)

1,52,93,69,000
1,66,14,01,000

8,00,53,93,000
5,00,000

44,62,85,000
3,00,000

83,92,50,000
1,05,01,000

20,19,66,32,000
9,00,00,000

16,82,17,24,000
1,00,000

53,20,06,000

1,72,71,13,000
13,00,000

5,25,29,94,000
26,92,00,000
21,52,06,000
30,00,000
2,25,57,53,000
1,00,08,00,000
24,23,60,000
2,60,81,00,000
3,04,71,06,000
2,70,00,000
5,33,81,08,000
39,90,00,000
1,19,14,86,67,000

1,80,02,000

73,09,97,000
2,04,03,000

67,38,85,01,000
58,05,73,98,000

1,52,93,69,000
1,66,14,01,000

8,00,53,93,000
5,00,000

44,62,85,000
3,00,000

83,92,50,000
1,05,01,000

20,19,66,32,000
9,00,00,000

16,82,17,24,000
1,00,000

53,20,06,000

1,72,71,13,000
13,00,000

5,25,29,94,000
26,92,00,000
21,52,06,000
30,00,000
2,25,57,53,000
1,00,08,00,000
24,23,60,000
2,60,81,00,000
3,04,71,06,000
2,70,00,000
5,33,81,08,000
39,90,00,000
1,86,53,71,68,000

58,07,54,00,000

73,09,97,000
2,04,03,000
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1 2 3
31 SO & e [ora) 19,34,59,66,000 — 19,34,59,66,000
HRIHH CSINE) 3,23,16,25,000 - 3,23,16,25,000
32 |ogygfua ofa faeE (_1eE) 26,63,88,95,000 - 26,63,88,95,000
CSINE) 9,39,62,50,000 - 9,39,62,50,000
SICESES)) 4,57,59,55,59,000 68,24,80,95,000 5,25,84,36,54,000
(girTa) 39,97,51,36,000 58,05,73,98,000 98,03,25,34,000
Fd WS 4,97,57,06,95,000 1,26,30,54,93,000|  6,23,87,61,88,000

el R BRON BT BAA

g fa¥g®, MRG & WU @ ITJT0T 204 & WUE (1) & STgARY ¥ fRAMS Ue I
@ Ao [ d A R 99 2025—2026 & ol fRAMEIE YW ARSR & AN I & T
d dfd B wRogRa gal iR fagm w1 gRT <xHd 3 3l Bl QR &R & oIy Jufera

g9 & AN &1 Suas ovd & forg Renfud 2
(gafa= e g7
g 94T |
R
ARG 26 AT, 2025.

IRA & G & F0] 207 D EA IquTe D1 FAHIReT
(far fovmT aRa S fha——1 (6)—2 /2024)
feAre ueer & IoguTe, fRRme uewr AT (Wiie 2) faeRe, 2025 @ fvg—awg &

IR H Gd By S & UvER], 4R © AU @ AR 207 D AU Iad [AeId PI e
T H R T IR 99 R fIaR & a1 ey v 2 |

AUTHORITATIVE ENGLISH TEXT

BILL NO. 3 OF 2025
THE HIMACHAL PRADESH APPROPRIATION (NUMBER 2 ) BILL, 2025

ARRANGEMENT OF CLAUSES

Clauses:

—_—

Short title and commencement.

2. Issue of a sum of ¥ 6,23,87,61,88,000 out of the Consolidated Fund of the State of
Himachal Pradesh for the financial year 2025-2026.

Appropriation.

4. Repeal and savings

THE SCHEDULE

W
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Bill No. 3 of 2025

THE HIMACHAL PRADESH APPROPRIATION (NUMBER 2) BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL
to authorise payment and appropriation of certain sums from and out of the Consolidated
Fund of the State of Himachal Pradesh for the services for the financial year 2025-2026, and to
repeal certain enactments.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Appropriation (Number 2) Act, 2025.

(2) It shall come into force on the first day of April, 2025.

2. Issue of a sum of T 6,23,87,61,88,000 out of the Consolidated Fund of the State of
Himachal Pradesh for the financial year 2025-2026.—From and out of the Consolidated Fund of
the State of Himachal Pradesh, there may be paid and applied sums not exceeding those specified
in column (3) of THE SCHEDULE amounting in the aggregate to a sum of ¥ 6,23,87,61,88,000
(Rupees sixty two thousand three hundred eighty seven crore sixty one lakh eighty eight thousands)
only towards defraying the several charges which will come in course of payment during the
financial year 2025-2026 in respect of the services and purposes specified in column (2) of THE
SCHEDULE.

3. Appropriation.— The sum authorized to be paid and applied from and out of the
Consolidated Fund of the State of Himachal Pradesh by this Act shall be appropriated for the
services and purposes expressed in the THE SCHEDULE in relation to the said year.

4. Repeal and savings.—The Appropriation Acts specified below are hereby repealed,
namely:—

(1) The Himachal Pradesh Appropriation Act, 2024 (Act No. 5 of 2024)

(i1)) The Himachal Pradesh Appropriation (Number 2) Act, 2024 (Act No. 6 of 2024)
(ii1)) The Himachal Pradesh Appropriation (Number 4) Act, 2024 (Act No. 1 of 2025)
(iv) The Himachal Pradesh Appropriation (Number 5) Act, 2024 (Act No. 2 of 2025)

(v) The Himachal Pradesh Appropriation (Number 8) Act, 2024 (Act No. 3 of 2025)
(vi) The Himachal Pradesh Appropriation (Number 7) Act, 2024 (Act No. 4 of 2025)

(vii) The Himachal Pradesh Appropriation (Number 9) Act, 2024 (Act No. 5 of 2025)
(viii) The Himachal Pradesh Appropriation (Number 6) Act, 2024 (Act No. 6 of 2025)
(ix) The Himachal Pradesh Appropriation (Number 3) Act, 2024 (Act No. 15 of 2025)

Provided that such repeal shall not,—

(a) affect any other enactment in which the repealed enactment has been applied,
incorporated or referred to; or



14668 IoTuF, feATeret Ueen, 27 A6, 2025 /06 o, 1946
(b) affect the validity, invalidity, effect or consequences of anything already done or
suffered, or any right, title, obligation or liability already acquired or incurred, or any
remedy or proceeding in respect thereof, or any release or discharge of or from any
debt, penalty, obligation, liability, claim or demand, or indemnity already granted, or
the proof of any past act or thing; or
(c) affect any principle or rule of law, or established jurisdiction, form or course of
pleading, practice or procedure, or existing privilege, restriction, exemption, office or
appointment, notwithstanding that the same respectively may have been in any manner
affirmed or recognized or derived by, in or from any enactment thereby repealed; or
(d) affect the audit, examination, accounting, investigation, inquiry or any other action
taken or to be taken in relation thereto by any authority and such audit, examination,
accounting, investigation, inquiry or action could be taken, and, or continued as if the
said enactments are not repealed by this Act.
THE SCHEDULE
(See sections 2 and 3)
1 2 3
Demand Services and Purposes Sums not exceeding
No. Voted by the Charged on the Total
Legislative Consolidated
Assembly Fund
in¥ in% in¥
01 Vidhan Sabha (Revenue) 44,65,89,000 1,17,91,000 45,83,80,000
(Capital) 3,15,00,000 - 3,15,00,000
02 Governor and (Revenue) 17,92,73,000 8,62,94,000 26,55,67,000
Council of Ministers
03 Administration of (Revenue) 2,49,07,94,000 63,34,49,000 3,12,42,43,000
Justice (Capital) 72,00,000 . 72,00,000
04 General (Revenue) 2,07,52,08,000 12,80,60,000 2,20,32,68,000
Administration (Capital) 32,17,00,000 - 32,17,00,000
05 Land Revenue and (Revenue) 15,85,24,15,000 - 15,85,24,15,000
District (Capital) 5,80,00,000 - 5,80,00,000
Administration
06 Excise and Taxation (Revenue) 2,55,92,26,000 - 2,55,92,26,000
(Capital) 1,00,000 - 1,00,000
07 Police and Allied (Revenue) 17,50,43,26,000 - 17,50,43,26,000
Organisations (Capital) 7,27,20,000 - 7,27,20,000
08 Education (Revenue) 88,86,36,64,000 - 88,86,36,64,000
(Capital) 1,12,66,00,000 - 1,12,66,00,000
09 Health and Family (Revenue) 25,85,99,59,000 - 25,85,99,59,000
Welfare (Capital) 2,20,07,00,000 - 2,20,07,00,000
10 Public Works-Roads, (Revenue) 30,09,96,71,000 - 30,09,96,71,000
Bridges and (Capital) 10,14,43,00,000 - 10,14,43,00,000
Buildings
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1 2 3
11 Agriculture (Revenue) 3,91,08,95,000 - 3,91,08,95,000
(Capital) 16,07,37,000 - 16,07,37,000
12 Horticulture (Revenue) 3,28,60,17,000 - 3,28,60,17,000
(Capital) 5,94,12,000 - 5,94,12,000
13 Irrigation, Water (Revenue) 27,09,48,87,000 - 27,09,48,87,000
Supply and Sanitation (Capital) 7,04,71,00,000 - 7,04,71,00,000
14 Animal Husbandry, (Revenue) 5,05,88,11,000 - 5,05,88,11,000
Dairy Development (Capital) 75,85,000 - 75,85,000
and Fisheries
15 Planning and (Revenue) 1,52,93,69,000 - 1,52,93,69,000
Backward Area (Capital) 1,66,14,01,000 - 1,66,14,01,000
Development
Programme
16 Forest and Wild Life (Revenue) 8,00,53,93,000 - 8,00,53,93,000
(Capital) 5,00,000 - 5,00,000
17 Election (Revenue) 44,62,85,000 - 44,62,85,000
(Capital) 3,00,000 - 3,00,000
18 Industries, Minerals, (Revenue) 83,92,50,000 - 83,92,50,000
Supplies and (Capital) 1,05,01,000 - 1,05,01,000
Information
Technology
19 Social Justice and (Revenue) 20,19,66,32,000 - 20,19,66,32,000
Empowerment (Capital) 9,00,00,000 - 9,00,00,000
20 Rural Development (Revenue) 16,82,17,24,000 - 16,82,17,24,000
(Capital) 1,00,000 - 1,00,000
21 Co-operation (Revenue) 53,20,06,000 - 53,20,06,000
22 Food and Civil (Revenue) 1,72,71,13,000 - 1,72,71,13,000
Supplies (Capital) 13,00,000 - 13,00,000
23 Power Development (Revenue) 5,25,29,94,000 - 5,25,29,94,000
(Capital) 26,92,00,000 - 26,92,00,000
24 Printing and (Revenue) 21,52,06,000 - 21,52,06,000
Stationery (Capital) 30,00,000 - 30,00,000
25 Road and Water (Revenue) 2,25,57,53,000 - 2,25,57,53,000
Transport (Capital) 1,00,08,00,000 - 1,00,08,00,000
26 Tourism and Civil (Revenue) 24,23,60,000 - 24,23,60,000
Aviation (Capital) 2,60,81,00,000 - 2,60,81,00,000
27 Labour, Employment (Revenue) 3,04,71,06,000 - 3,04,71,06,000
and Training (Capital) 2,70,00,000 - 2,70,00,000
28 Urban Development, (Revenue) 5,33,81,08,000 - 5,33,81,08,000
Town and Country (Capital) 39,90,00,000 - 39,90,00,000
Planning and Housing
29 Finance (Revenue) 1,19,14,86,67,000 67,38,85,01,000 | 1,86,53,71,68,000

(Capital)

1,80,02,000

58,05,73,98,000

58,07,54,00,000
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1 2 3

30 Miscellaneous (Revenue) 73,09,97,000 - 73,09,97,000

General Services (Capital) 2,04,03,000 - 2,04,03,000

31 Tribal Area (Revenue) 19,34,59,66,000 - 19,34,59,66,000

Development (Capital) 3,23,16,25,000 - 3,23,16,25,000
Programme

32 Scheduled Castes (Revenue) 26,63,88,95,000 - 26,63,88,95,000

Development (Capital) 9,39,62,50,000 - 9,39,62,50,000
Programme

Total (Revenue) 4,57,59,55,59,000 68,24,80,95,000 | 5,25,84,36,54,000

(Capital) 39,97,51,36,000 58,05,73,98,000 98,03,25,34,000

Grand Total 4,97,57,06,95,000 | 1,26,30,54,93,000 | 6,23,87,61,88,000

STATEMENT OF OBJECTS AND REASONS
This Bill is introduced in pursuance of clause (1) of article 204 of the Constitution of India
to provide for the appropriation from and out of the consolidated fund of the State of Himachal
Pradesh of the moneys required to meet the expenditure charged on the Consolidated Fund and
other expenditure as voted by the Legislative Assembly in respect of the estimated expenditure of
the Government of Himachal Pradesh for the financial year 2025-2026.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

SHIMLA:

The 26th March, 2025.

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUTION OF INDIA

(Finance Department File No. Fin-A-C (6)- 2/2024)

The Governor, Himachal Pradesh, having been informed of the subject matter of the
Himachal Pradesh Appropriation (Number 2) Bill, 2025, recommends, under article 207 of the
Constitution of India, the introduction and consideration by the Legislative Assembly of the said
Bill.
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A9 HR UG AMEHRI [TIRT

RBre—171 002, 26 9™, 2025

W S0TFA0TH0—TUH(1)—3 /2024 — AT U & oAU, fRATE U 3MEdhRI
(o) Srferf e, 2024 (2024 @1 IAfATH FEIIH 10) B GRT 1 DI ST—ERT (2) §RT U<
WAfGTAT BT WART BRd BY, AU 2025 & Yo fQaw @I I dRg & U H, 99 garad
SIfRM & Suey ug< s, R aRd 2|

SIESIENS

geTe |fed,
RIS PR UG JATFTDR] |

[Authoritative English text of this Department Notification No. EXN-F(1)-3/2024, dated
26-03-2025 as required under clause (3) of Article 348 of the Constitution of India].

STATE TAXES & EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 002, the 26th March, 2025
File No. EXN- F(1)-3/2024.—In exercise of the powers conferred by sub-section (2) of
Section 1 of the Himachal Pradesh Excise (Amendment) Act, 2024 (Act No. 10 of 2024), the

Governor of Himachal Pradesh is pleased to appoint the 1st day of April, 2025, as the date from
which the provisions of the aforesaid Act shall come into force.

By order,

Principal Secretary,
State Taxes & Excise.

FORESTS DEPARTMENT
NOTIFICATION
Shimla-2, the 24th March, 2025
No. FFE-B-E(3)-4/2024.—The Governor, Himachal Pradesh is pleased to constitute an
Expert Committee to implement the directions given by Hon’ble Supreme Court dated 19-02-2024

in Civil Writ Petition 1164 of 2023 titled Ashok Kumar Sharma, Indian Forest Service (Retired)
and others Vs Union of India & Anr. as under:
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1.  Additional Chief Secretary (Forests) to the
Government of Himachal Pradesh. Chairman

2. Additional Chief Secretary (Revenue) to the

Government of Himachal Pradesh. Member
3. Pr. Chief Conservator of Forests (HoFF) Member
Himachal Pradesh.

4. Director Land Record

SDA Complex, Kasumpati, Shimla-9. Member
5. Addl. Pr. Chief Conservator of Forests (Mgt)

o/o Pr. CCF(HoFF)H.P., Shimla Member Secretary
6. District Attorney (Forests) Member

o/o Pr. CCF(HoFF), H.P. Shimla.

In compliance of Hon’ble Supreme Court of India’s directions, following functions are
required to be discharged by the Forest and Revenue Deptt..—

1. All the notified forest areas including Reserve Forests (RFs), Demarcated Protected
Forests (DPFs), Un-demarcated Protected Forests (UDPFs), Un-classed Forests need to
be properly demarcated with the help of Revenue Authorities and requisite entries of
these forests need to be incorporated in the relevant revenue and forest record.

2. To comply with the dictionary meaning of forest, all other forest areas recorded as
Van/Vani/Van/Van Jungle, Jungle Jhari and other related entries such as Charagah
Drakhtan areas covered under specific notification such as 1952 PF Notification in the
Revenue record irrespective of ownership will have to be treated as forests. Therefore,
as per para 5 of the Expert Committee report, such areas which are defined as “If the
private area is notified under Indian Forest Act, 1927 or other Act or is entered as
van/Bani/Van/Jungle in the revenue record it will be treated as forests” has to be
identified, demarcated and entered in revenue and forest record.

3. All these areas which come under the definition of (forest/compact wooded block)
have to be identified as per criteria mentioned by the Expert Committee irrespective of
the ownership (Govt. land, Private land). In this regard, forest department along with
Revenue Deptt. will have to participate collectively to identify these compact wooded
blocks and then the Revenue Deptt. will demarcate and make the relevant entries of
these areas in the revenue and forest record.

4. To Comply with Rule 16(i) of Van (Sanrakshan evam Samvardhan) Rules, 2023. To
identify forest like areas identified by the Expert Committee, unclassed forest lands or
Community forest lands to which the provisions of amended statute will be applicable.

5. In order to comply with the directions of Hon’ble Supreme Court regarding listing of
all forest like areas, a comprehensive list of forests, comprising detail such as:
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e  Name of Forest

e  (Category of Forest (RF, DPF, UPF, Unclassed Forest, land falling under the
category of forest in terms of Govt. Notifications (1952), forest like areas in terms
of Notification No. FFE-B-E (3) 31/2001-I dated, 19th February, 2011.

° Area statement with Khasra numbers

° Location

The above Expert Committee shall take all necessary steps to implement the directions of
the Hon’ble Supreme Court and for this purpose direct monitor and review the work done by
District level Committees constituted by Addl. Chief Secretary (Revenue) to the Govt. of Himachal
Pradesh vide letter No. REV-B-E0(03)/116/2024, dated 22-02-2025 on above points. Beside this,
digitization of all the record shall be ensured in compliance of Hon’ble Supreme Court orders
passed in Lafarge Umiam Mining Private Limited judgement.

By order,

(PRABODH SAXENA, 1AS),
Chief Secretary.

In the Court of Sh. Anil Kumar Bhardwaj, Marriage Officer-cum-Sub-Divisional Magistrate,
Dalhousie, District Chamba (H.P.)

In the Matter of :

1. Sh. Ranjit Singh s/o Sh. Tilak Raj, r/o Village Banni, P.O. Banikhet, Tehsil Dalhousie,
District Chamba, H. P., age 36 years.

2. Nitika Kumari d/o Sh. Subhash, r/o V.P.O. Chakloo, Tehsil & District Chamba age 36
years .. Applicants.

Versus

General Public

Subject.— Application for the Registration of Marriage under section 16 of the Special Marriage
Act, 1954.

Sh. Ranjit Singh and Nitika Kumari have filed an application alongwith an affidavit in the
court of undersigned under section 16 of the Special Marriage Act, 1954 stating that they have
solemnized their marriage on 28-09-2014 and that they have been living together as husband and
wife since then. Hence their marriage may be registered under special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
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writing before this court on or before 6th April, 2025. After that no objection will be entertained
and marriage will be registered.

Sd/-

Seal. (ANIL KUMAR BHARDWA)),
Marriage Officer-cam-Sub-Divisional Magistrate,

Dalhousie, District Chamba (H. P.).

In the Court of Sh. Anil Kumar Bhardwaj, Marriage Officer-cum-Sub-Divisional Magistrate,
Dalhousie, District Chamba (H.P.)

In the Matter of :

1. Sh. Makhan Lal s/o Sh. Dev Raj, r/o Ward No. 1, Near GPS Jammu Basohli, Tehsil
Basohli, District Kathua, Jammu and Kashmir (J & K), age 28 years.

2. Priyanka Devi d/o Sh. Punnu Ram, r/o Tarward, P.O. Chuhan, Tehsil Dalhousie,
District Chamba age 24 years .. Applicants.

Versus

General Public

Subject.— Application for the Registration of Marriage under section 16 of the Special Marriage
Act, 1954.

Sh. Makhan Lal and Priyanka Devi have filed an application alongwith an affidavit in the
court of undersigned under section 16 of the Special Marriage Act, 1954 stating that they have
solemnized their marriage on 21-01-2025 and that they have been living together as husband and
wife since then. Hence their marriage may be registered under special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
writing before this court on or before 6th April, 2025. After that no objection will be entertained
and marriage will be registered.

Sd/-

Seal. (ANIL KUMAR BHARDWAYJ),
Marriage Officer-cum-Sub-Divisional Magistrate,

Dalhousie, District Chamba (H. P.).

§ IIQTAd A9 TeUIeqR U4 HIGN SUSIUeR], SU—dedied ga,
oren =, fEomaa gew

Ay HART QA1 50 R R, Wa dll, SteER g, Su—dsdid gEN, Rrar =,
feareer yewr .. arel|
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M ST Ud U UArd g@), f[dar gue =] - gferard] |

favg —o=1 fafr ufae &= IRT|

Y9 JfETAd H IU—HUSATIDHRI (A10) HelGd Tl & HRITT USih- Gl 4168/2025,
e 13—03—2025 & #ARTA W UK Sxddel  HA: (1) RFar oofiexv (G 1@ 99) 9=
fafeca NI T/ & de U W&l HFW-B&D/CMO-CBA/2024-5845, f&-iias
13—03—2025, (2) 99 UF MAfC®dI, (3) Y- A< <8, (4) <=4 RUre, (5) mwredm
T, (6) URIR IR Hd, (7) MR Fre, (8) faemed @mT yAvo—ud o=+ s
FAN FARI GAT 2 oR g, Ta @nfl, STeeR gERl, M UEd JEN), SY—dsdid g,
e =, WW@W%@%W@WW!#@W@W@%
RO WHRY TARIT ST GoliaRoT IReX # IMafdd d=<iy GAny g3 = epR g, w1ia <o,
STPER Tl BT A TG TR a7 g ¥ S PR e § 1 5@ R @ gfe
MF—TF g SIRI o RUIE S el doiiaror 9 Ud 9g AfIHRI =T 9 3 JH0—9F Sl
fame 13—03—2025 BT TINT g3 & SHH @I 2 |

3T FIHURY Bl 39 AIfcH & Argd 9 gfud fear oar € & 9w @A g
5N arR RE, g dfl, STPeR JuRl, Su—dsdiid I, Tl =, &1 S fafr 24—05—1972
S UG H USlIRoT AR, 1969 @ €RT 13(3) & UMEMl @& =id Ud & Feaiwd
31f¥relg arerar f7er USiieRvl (=1 U Heg) gIRT 3if¥eld # a5 &R+ & MTee UIkd fHd S 2 |
PR ¥l &1 fh¥ll UBR &1 PIg SMURT B Al 98 9 If&Tald H Al (3IABR) & SN BF &
A & WIAR YT SMMURT GOl HRal Fehal o | FRIRT @l § srafy 7 o &1 JRd H 3mdfadd!
A=Y HART g A1 R R, T Aol SieER gEdl @l o O dwfda e J g
PR B I YT UeId AfId g I aiRd B e Se |

31TST &I 17—03—2025 BT WX BXIER g HIBR 37aTeld Afed ST §aTT |

AER | FERd / —
I TEATIER Ud BIIBRI GUSIEIBNI,
Iu—dsdiel gaN, f57erm =, 20 vo |

g QT WES GuTsdl yord Sefl, goHgR, forem sWRyR (RRovo)

e TR [EZ Gl SINGCECIDN GLGERCNII
21 /T /2025 ST fafer gofraRor 06—03—2025 10—04—2025

AT g <A gE g M, 9l A@ete WG, dedlel guHgR, e BHRYR
(fRo wo) - grfear |

JMH ST “gfaara) |
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Sl gofieror s giaar <l gl gar @, il J8id WRe, dediel golR,
o1 s9RYR (fBo Wo) |

TRIA—UF RIS USHdR0T Gl FAIT <4l YA GaMT W, IR ARl WG, dgdrd
GogR, 7erm 8RR (fR0 90) = 391 JfeTerd H <R fbar & fb ST S faid 07—-05—1971
BT Y TR AMRETON F gRIT AT TAT HESH Mo | o Yy oot wE @ o &) foreron g
T U AT H gSl R b oY 3mesr uIike fby g |

31 UfaTdl 3| SieT J FHid RedeRT ® 9 $¥deR gRT giad f&har i & o
Ife fofl B SWiad o0 fafdy Iofiexor IR @i SoR 9 TaRS 8 df 98 fodie ush
10—04—2025 BT FIE 10.00 IoI SH AT H AT AT IDHIAa AYAT oISl JAERIEN] D
THeT SURLT BTHR U B FhelT & IAT SURIGT of-H ffSr BT I Tamrad ST H GOl B &
3Mee < A U | S SR DIg YaRTSl el GAT ST |

35T &1 06—03—2025 DI ¥R BLIER g HIBR JaTeld GIR1 NI §aTT |

AER | FRIRT / —

g SIgTed eI wHrsdl WM oft, gomgR, forer sHRgR (fRovo)

e TR e gepedn ARG TR GLGERCNII

20 /T /2025 S fafer gofrexor 06—03—2025 10—04—2025

A ol <l A WA o, arfl A@ere fAevgRr, dsdld goimgR, fofen gARgR

(fRo o) - arfen |
CRIk

JMH ST - gfiara) |

T fofer goiieRer gl o <dl g3 IRE AT, a7 ArEld IR, g golg,
o1 s9RYR (f2o Wo) |

mﬁm—wquﬁmﬁggﬁwﬁﬁﬁ?ﬁwm Wﬁmﬁ%@mﬂ%@a
FoIFgR, ST 89RYR (720 W0) «1 $9 3faTerd H IR fha1 § 1 ST o1 f3HId 26—02—1950
P UM YAIT SIS § AT AT TN Wead ekl | oA [ 9 78 8 e 2| o
UM GaTgd SISl H Tof B & fofg 3Maer uikd fby S11Y |

31 UfaTdl 3| Si=an d FHfad ReeR! &1 89 S¥deR §R1 |grod & Sien & &
gfe fefl &7 SWied o9 Iy Toilror gR PBls SoR d TRl 8 df 98 fedie ush
10—04—2025 BT FAE 10.00 IoI $H IRATAT ¥ AT AT TR AU YARTST AAEHIER] b
T SURRIA IR U B Ahdl & IAT SWRIGT o Al &I U G ST H &of &R &
3meer < A TG | S SR BIg YaRTSl el GAT ST |
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31ST &I 06—03—2025 DI #X ELIER g HIBR Tl GRI SIRI §aTT |

SR | FRIRT / —
TS AHTEAT TIH A0y,

gogR, f51er g9RYR (fRovo) |
§ QT Wed wHredl yord Siofl, gogR, forem sWRyR (RRovo)

e TR e gepedn SINGCECIDN arrg Ul
19 /T /2025 ST+ fafer gofiasor 06—03—2025 10—04—2025

A 9 @ I U W, aRT ARl R, dgdd gogR, Rrar sERyR
(fRo wo) grfeA |

M ST ~gferard |

S o gofieRer gsi der <dl g U RM, aril HIsTd eRid, deviid golyR, foret
FARYR (20 Wo) |

TfA—Ua IR S UGROT GET die <dl gEr O vM, aril "It eRIe, dgdid
FoIgR, STl B9IRYR (f20 W0) =1 £ 3faTerd H R a1 § & I¥aT o7 3l 06—02—1969
BT I AT TS H GIAT o TAT FEdH T | o Yy gl T8 & urg 2| forgren w9 am
T U1 H &Sl bR b Y ey uikd fby WY |

31 UfaTdl 3| SieT JI FHied ReeRT ®I 9 $¥deR gRT giad f&har S © o
Ife fHf B SWiad o0 fafTy Tofiexor IR @i SoR 9 TaR 8 df 98 fodie ush
10—04—2025 BT FIE 10.00 Io SH AT H AT AT IDHIAd AYAT oISl JAERIEN] D
T SURRIA BIhR U B Ahal & IAT SWRIG o Al &I U G ST H &of &R &
3mee < A TG | S SR IS YaRTSl el GAT ST |

31TST &I 06—03—2025 DI AR BEIER T HIBY 3faTeld R SIRI 83T |

AR | FXRIRT / —

§ QT Werd wHTedl yord Siofl, gorgR, forem sWRyR (RRovo)

[ENGESEEN e gepeen SISGCECIDN arrg Ul
17 /T /2025 S fafer gofiaRor 01—03—2025 10—04—2025
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S TR <dl PR e q, arfl Aierd el Rerdd, aediel goragR, ffen siRyR
(fRo wo) e |

SIEACEI “gfaara) |

S T UofieRor sl WRell <dl g1 fded &/, 9 #@iered gl Retd, agdrd
GorgR, e g4RYR (2o Yo) |

fA—UF aRRI S USlRoT Sl ARer <dl gAl {99 g™, ardl |ierd gl Rere,
dedidl goiFgR, el 89RYR (fRo ¥o) = S of@Tald W IR fhar 2 b S¥ar o faeid
02—10—1958 I UM UARIT WX H T3 AT TAT Head o 9 oA Al a5 781 81 Uil 7 |
foTeToT S0 U™ darad WY H gof B B forg amewr wiRd fhy Y |

31d: gfaTel M Si=iaT i Faied RedaR! &I 39 $TeR &R grod fbar o © &
gfe fefl &7 SWied o9 Iy Toilror aR PBls SoR d TR 8 df 98 fedie ush
10—04—2025 BT FAE 10.00 IOl $H IR ¥ AT AT TR AU TARTST SRR B
HHET JURLIT Bl U PR AHAT & IFAAT SR o Al DI M g=mgd W H qol B &
M < A U | SHd SR BIg QaRTST el GAT ST |

3171 faie 01—03—2025 BT WX EXIER T HIBR IAaTeld GIRT STRI 3T |

AER | FWIRIRG / —

§ QT Werd wHTedl yord siofl, gorgR, forem sWRyR (RRovo)

e TR fbes gepeAr ANRg TR arrg Uit

03 /NT /2025 S fafdr gofravor 26—12—2024 10—04—2025

S oflell <dl A g R, 9ril Al GARdTe, dedid guHgR, e sURYR

(fRo wo) - grfeA |
CEIE|

SIEACEIE “gfaara) |

S Al uSiieRer sl ool <dl g1 92l jM, aRil AigTel AaRard, Jedid golg,
1ot gARYR (B0 o) |

URIA—UF @R O SR ST oo <dl gEl g /M, il Jiwid aReTd,
dedidl goiFgR, 7ell 89RYR (fRo ¥0) = S f@rald W IR fhar 2 b S9ar o faeid
10—12—1963 I TTH UARIT TS H B3l oI AT Hgdd Terdl | I UaRId 18 H o4 [l g

Tl B uTg 2| foreron 39 U dud WS ¥ 9ol e+ & foru smew uiRd fhy Wi |
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37d: gfaaTal M SiiaT il T RedaRl &I $9 SR gRT grod fbar mar g &
Ife fHfl B SWiad o0 fafy Tofiexor IR i SoR 9 TR 8 df 98 fodie ush
10—04—2025 P FIE 10.00 IoI SH AT H AT AT IDHTIAa AYAT oISl JAERIEN] D
THeT SURYT BIBR U P bl & AT SWRIFT o+ fafdr Bl g5 &7 & 3Mey < o
ST | D SURTT DIy YaRTol el Gl ST |

31TST &I 05—03—2025 DI ¥R BXIER g HIBR AJaTeld GIRI SIRI §aTT |

SR | FXRIRT / —
TERIS ST Herd Sroft,

IoTgR, e g4RYR (fBovo) |

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :

Sh. Raj Kumar s/o Sh. Jodhu Ram, r/o V.P.O. Dho, Tehsil Bhoranj, Distt. Hamirpur (H.P.)
.. Applicants.
Versus
General Public .. Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Sh. Raj Kumar s/o Sh. Jodhu Ram, r/o V.P.O. Dho, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) has moved as application before the undersigned under section 13(3) of Birth &
death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rules, 2003
alongwith affidavits and other relevant documents for entering of his date of birth i.e. 31-12 1976 in
the record of Gram Pamchayat Kanjian, Tehsil Bhoranj, Distt. Hamirpur (H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Raj Kumar s/o Sh. Jodhu Ram
may submit their objections in writing or appear in person in this court on or before 17-04-2025 at
10-00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 19-03-2025.
Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :

Sh. Avinay Kumar s/o Sh. Nanak Chand, r/o Village Manoh, P.O. Karohta, Tehsil Bhoranj,
Distt. Hamirpur (H.P.) .. Applicants.
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Versus

General Public .. Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Sh. Avinay Kumar s/o Sh. Nanak Chand, r/o Village Manoh, P.O. Karohta,
Tehsil Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned under
section 13(3) of Birth & death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death
Registration Rules, 2003 alongwith affidavits and other relevant documents for entering of his date
of birth i.e. 20-04-1976 in the record of Gram Panchayat Dhamrol, Tehsil Bhoranj, Distt. Hamirpur
(H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Avinay Kumar s/o Sh. Nanak
Chand may submit their objections in writing or appear in person in this court on or before
17-04-2025 at 10-00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 19-03-2025.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :

Sudesh Kumari d/o Sh. Parju Ram, r/o Village Bhiar, P.O. Mehal, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) .. Applicants.

Versus

General Public .. Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Sudesh Kumari d/o Sh. Parju Ram, r/o Village Bhiar, P.O. Mehal, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned under section
13(3) of Birth & death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering of her date of birth i.e.
15-06-1963 in the record of Gram Panchayat Mehal, Tehsil Bhoranj, Distt. Hamirpur (H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Sudesh Kumari d/o Sh. Parju
Ram may submit their objections in writing or appear in person in this court on or before
17-04-2025 at 10-00 A.M., failing which no objection will be entertained after expiry of date.
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Given under my hand and seal of the court on this 19-03-2025.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :

Ms. Paromila Devi d/o Sh. Sukh Ram, r/o V.P.O. Amroh, Tehsil Bhoranj, Distt. Hamirpur
(H.P.) .. Applicants.

Versus

General Public .. Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Ms. Paromila Devi d/o Sh. Sukh Ram, r/o V.P.O. Amroh, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) has moved as application before the undersigned under section 13(3) of Birth &
death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rules, 2003
alongwith affidavits and other relevant documents for entering of her date of birth i.e. 02-04-1977
in the record of Gram Panchayat Amroh, Tehsil Bhoranj, Distt. Hamirpur (H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Ms. Paromila Devi d/o
Sh. Sukh Ram may submit their objections in writing or appear in person in this court on or before
17-04-2025 at 10-00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 17-03-2025.
Seal. Sd/-

Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :

Sunita Devi d/o Sh. Thenu Ram, r/o Village Sangarwar, P.O. Tikkeri Minhasan, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) .. Applicants.
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Versus

General Public .. Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Ms. Sunita Devi d/o Sh. Thenu Ram, r/o Village Sangarwar, P.O. Tikkeri
Minhasan, Tehsil Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned
under section 13(3) of Birth & death Registration Act, 1969 and Section 9 (3) of H.P. Birth &
Death Registration Rules, 2003 alongwith affidavits and other relevant documents for entering of
her date of birth ie. 21-02-1970 in the record of Gram Panchayat Tikkeri Minhasan, Tehsil
Bhoranj, Distt. Hamirpur (H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Sunita Devi d/o Sh. Thenu Ram
may submit their objections in writing or appear in person in this court on or before 17-04-2025 at
10-00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 17-03-2025.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
Distt. Hamirpur, Himachal Pradesh

In the matter of :

Shakuntla Devi d/o Sh. Ramanand, r/o Village Takouta Bhattan, P.O. Dungrin, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) .. Applicants.

Versus

General Public .. Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Ms. Shakuntla Devi d/o Sh. Ramanand, r/o Village Takouta Bhattan, P.O.
Dungrin, Tehsil Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned
under section 13(3) of Birth & death Registration Act, 1969 and Section 9 (3) of H.P. Birth &
Death Registration Rules, 2003 alongwith affidavits and other relevant documents for entering of
her date of birth i.e. 08-05-1949 in the record of Gram Panchayat Sadhrian, Tehsil Bhoranj, Distt.
Hamirpur (H.P.).

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objections for the registration of delayed birth event of Shakuntla Devi d/o
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Sh. Ramanand may submit their objections in writing or appear in person in this court on or before
11-04-2025 at 10-00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 11-03-2025.
Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, nras, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Anil Kumar aged 32 years s/o Sh. Prakash Chand, r/o Village Gageri, P. O.
Samirpur, Tehsil Bamson at Tauni Devi, District Hamirpur (H.P.)-177 601.

2. Smt. Kamini aged 18 years d/o Sh. Lakshmi Mukhia, r/o Puvari, Tola Dath Jaitipur,
Dharbhanga, Jayantipur, Bihar, Pin-847 103. .. Applicants.

Versus
General Public
Subject.— Notice of Intended Marriage.

Sh. Anil Kumar and Smt. Kamini have filed an application u/s 5 of Special Marriage Act,
1954 alongwith affidavits and supporting affidavits and documents before the court of undersigned,
in which they have stated that they intend to solemnize their marriage within next three calender
months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 16-04-2025. In case no objection is received by 16-04-2025, it will
be presumed that there is no objection to the registration of the above said marriage and the same
will be registered accordingly.

Issued under my hand and seal of the court on 12-03-2025.
Seal. Sd/-

Marriage Officer-cum-SDM,
Sub-Divisional, Magistrate, Hamirpur (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sundernagar,
District Mandi (H. P.)

In the matter of :
No. SDM/SNR/Peshi/2025- Dated 18-03-2025

1. Sh. Jai Krishan s/o Sh. Jiwan Singh, r/o V.P.O. Kalahod, Tehsil Sundernagar, Distt.
Mandi (H.P.)

2. Narvada Devi d/o Sh. prem Singh, r/o Village Narla, p.O. Kunnu, Tehsil Padhar, Distt.

Mandi H.P. (at present w/o Sh. Jai Krishan s/o Sh. Jiwan Singh, r/o V.P.O. Kalahod, Tehsil

Sundernagar, Distt. Mandi (H.P.) .. Applicants.
Versus

General Public .. Respondent.

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act.
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Jai Krishan and Narvada Devi have filed an application alongwith affidavits in the court of
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage according to Hindu rites and ceremonies on dated 14-12-1990 and they are living together
as husband and wife since then, hence, their marriage may be registered under Special Marriage
Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 25-04-2025. After that no objection will be entertained and marriage will be
registered.

Issued today on 18-03-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sundernagar, District Mandi (H.P.).

In the Court of Ms. Kavita Thakur, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H. P.)

Sh. Raju s/o Sh. Shobhiya, r/o Village Mul Bhajji, P.O. Thaila, Tehsil Sunni, District
Shimla, Himachal Pradesh.

Versus

General Public " Respondent.

Whereas, Sh. Raju s/o Sh. Shobhiya, r/o Village Mul Bhajji, P.O. Thaila, Tehsil Sunni,
District Shimla, Himachal Pradesh has filed an application alongwith affidavit in the court of
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter date of birth
of himself Raju as 10-02-1975 in the record of Registrar Birth and Death, Gram Panchayat Devla,
District Shimla (H.P.).

SL Name of the family member Relation Date of Birth
No.
L. Raju Self 10-02-1975

Hence, this proclamation is issued to the general public with directions that if any one has
objection/claim regarding entry of the name and date of birth of above named person in the record
of Registrar Birth and Death, Gram Panchayat Devla, District Shimla (H.P.), he/she may file their
claims/objections in the court on or before one month of publication of this notice in Govt. Gazette
failing which necessary orders will be passed.

Issued today 12-03-2025 under my signature and seal of the court.
Seal. Sd/-

Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla, H. P.

In the matter of :

Anshul Chauhan s/o Sh. Anil Kumar, r/o Village Mandoli, P.O. Surad, Tehsil Nankhari,
District Shimla, H. P.

Through his Father
Sh. Anil Kumar s/o Sh. Sher Singh, Village Mandoli, P.O. Surad, Tehsil Nankhari, District
Shimla, H. P. .. Applicants.
Versus
General Public .. Respondent.

Proclamation regarding Correction of Name

Whereas, the above named applicant Sh. Anil Kumar have made an application before me
regarding correction of his son named as ANSHUL CHAUHAN in place of AASHU CHAUHAN
in the records of AADHAR card and other relevant documents which is pertaining to Anshul
Chauhan s/o Sh. Anil Kumar, r/o Village Mandoli, P.O. Surad, Tehsil Nankhari, District Shimla,
H.P.

Now, therefore, objection are invited from the general public that if, anyone has any
objection regarding to proposed correction of applicant son name as ANSHUL CHAUHAN in
place of AASHU CHAUHAN, they should appear before the undersigned on or before 12-04-2025
either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be entered accordingly.

Issued today on 12th day of the March, 2025 under my hand and seal of the court.

Seal. Sd/-
(NISHANT TOMER, H.A.S.).

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla, H. P.

In the Court of the Addl. District Registrar of Marriage-cum-Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.)

In the matter of :

1. Sh. Rama Nand s/o Sh. Dablu Ram, r/o Village Shah, P.O. Dhar Gaura, Tehsil
Rampur, District Shimla, H.P.
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2. Smt. Hiun Dassi d/o Late Sh. Kalu, r/o Village Badhal, P.O. Jeori, Tehsil Rampur,
District Shimla, H.P. . .Applicant.

Versus

General Public .. Respondent.

Delayed Registration of Marriage in Gram Panchayat Sanarsa.

WHEREAS, the above named applicants have made an application before me delayed
Registration of Marriage alongwith relevant records and affidavits stating therein that they have
solemnized their marriage on 21-01-2016 at Village Badhal, P.O. Jeori, Tehsil Rampur, District
Shimla, H.P. with prevailing rites and custums but due to some un-avoidable circumstances it could
not be entered in the records of Gram Panchayat Sanarsa, Rampur Bushahr, Tehsil Rampur, District
Shimla, H.P.

AND, WHEREAS, they have also stated that they were not aware of the laws for the
registration of marriage with the registrar of marriage and now therefore necessary order of the
registration of their marriage be passed, so that their marriage could be registered by the concerned
authority.

NOW, THEREFORE, objections are invited from the general public that if, anyone has any
objection regarding the registration of marriage of the above named applicants, they should appear
before the court of undersigned on or before 17-04-2025 either personally or through their
authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.

Issued today on 18th day of March, 2025 under my hand and seal of the Court.

Seal. Sd/-
Addl. District Registrar of Marriage-cum-

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).
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In the Court of Ms. Kavita Thakur, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H.P.)

Sh. Sanjeev Kumar s/o Kaul Ram, r/o Village Naya Gaon, P.O. Mashobra, Teshil & District
Shimla, H.P.

Versus
General Public .. Respondent.

Whereas, Sh. Sanjeev Kumar s/o Kaul Ram, r/o Village Naya Gaon, P.O. Mashobra, Teshil
& District Shimla, H.P. have filed an application along with affidavit in the court of undersigned
under section 13(3) of the Birth & Death Registration Act, 1969 to enter date of Birth of his/her son
Ayansh Shandil as 08-08-2023 in the record of Registrar, Birth and Death, Gram Panchayat Kolu
Jubber, Shimla, H.P.

SL Name of the family member Relation Date of birth
No.
L. Ayansh Shandil Son 08-08-2023

Hence, this proclamation is issued to the general public with directions that if anyone has
objection/claim regarding entry of the name & date of birth of above named person in the record of
Registrar, Birth & Death Gram Panchayat Kolu Jubber, Shimla, H.P. he/she may file their
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claims/objections in the Court on or before one month of publication of this notice in Government
Gazette, failing which necessary orders will be passed.

Issued today on 25-03-2025 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

In the Court of Ms. Kavita Thakur, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H.P.)

Sh. Devki Nandan s/o Lt. Sh. Salig Ram, Village Ladog (Nehwat), P.O. Pahal, SubTeshil
Dhami, District Shimla, H.P.

Versus
General Public .. Respondent.
Whereas, Sh. Devki Nandan s/o Lt. Sh. Salig Ram, Village Ladog (Nehwat), P.O. Pahal,
SubTeshil Dhami, District Shimla, H.P. filed an application in the court of undersigned under

section 13(3) of the Birth & Death Registration Act, 1969 to enter date of death of his/her father
named Lt. Sh. Salig Ram in the record of Birth and Death, in Gram Panchayat Pahal, Shimla, H.P.

SL. Name of the family member Relation Date of Death
No.
L. Lt. Sh. Salig Ram Father 22-06-1992

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of death of above named in the record of Gram Panchayat Pahal
Shimla, may file their claims/objections on or before one month of publication of this notice in
Government Gazette, in this court, failing which necessary orders will be passed.

Issued today on 24-03-2025 under my signature and seal of the court.
Seal. Sd/-

Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Soja Devi w/o Satish Kumar, r/o Village Jaged, P.O. Luhri, Tehsil Anni, Distt. Kullu, H.P.
.. Applicants.
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Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from 'SAROJA" to "SOJA DEVI" in the records of the Aadhar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change their name as SOJA DEVI w/o SATISH KUMAR in place of
SAROIJA, they should appear before the undersigned on or before 19-04-2025 either personally or
through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be corrected accordingly.

Issued today on 20th day of March, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Anjana Kumari w/o Sh. Ashok Kumar, r/o Village Gincha, P.O. Bahali, Tehsil Rampur,
Distt. Shimla, H.P. .. Applicants.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from "ANJU DEVI" to "ANJANA KUMARI" in the records of the Aadhar Card and all
other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change their name as ANJANA w/o Ashok Kumar in place of ANJU DEVI,
they should appear before the undersigned on or before 11-04-2025 either personally or through
their authorized agent/pleader.
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In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 12th day of March, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sh. Vijay Wardhan, 1as, Sub-Divisional Magistrate, Rohru,
District Shimla (H.P.)

In the matter of :

Sh. Kanwar Singh s/o Sh. Gopal Singh, r/o Village Nandla, P.O. & Sub-Tehsil Jangla,
District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Kanwar Singh s/o Sh. Gopal Singh, r/o Village Nandla, P.O. & Sub-Tehsil
Jangla, District Shimla (H.P.) has filed an application alongwith affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter the date of
death of his uncle (Gulab Singh) (20-04-1992) in the record of Birth Register of Gram Panchayat
Jangla, Block Chhohara.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of Death of (Gulab Singh 20-04-1992) they should appear
before the court of undersigned within 30 days from the publication of this notice, either personally
or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 21st March, 2025.

Seal. Sd/-
(VIJAY WARDHAN, 1A5),

Sub-Divisional Magistrate,
Rohru, District Shimla (H.P.).
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In the court of Executive Magistrate Amb, Tehsil Amb, Distt. Una (H.P.)

Budhwanti age 60 years w/o No. 15105020Y Ex Nk Sunil Kumar, r/o Village & P.O.
Kuthera Kherla, Tehsil Amb, Distt. Una (H.P.) .. Applicant.

Versus

General Public

Application under section 13(3) of Birth & Death Registration Act, 1969 Budhwanti age 60
years w/o No. 15105020Y Ex Nk Sunil Kumar, r/o Village & P.O. Kuthera Kherla, Tehsil Amb,
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Distt. Una (H.P.) has preferred an application to the undersigned for correction of her name and
date of birth in records of Army documents mistakenly and entered wrongly be corrected as
BUDHWANTI and date of birth as 10th June, 1964 instead of SUNITA RANI and date of birth as
26th February 1971 in above address in the record of Army of my late father.

Therefore, through this proclamation the general public is hereby informed that any person
having any objection for entry of name and date of birth mentioned above, may submit his
objection in writing in this court within 30 (thirty) days from the date of publication of this notice
in official gazette no objection will be entertained after prescribed period and application will be
decided accordingly.

Given under my hand seal of the court on this 18th day of March, 2025.

Seal. Sd/-

Executive Magistrate,
Amb, Tehsil Amb, Distt. Una (H.P.),

CHANGE OF NAME

I, Ran Singh s/o Sh. Chandan Singh, r/o Village Rajana, Tehsil Sangrah, Distt. Sirmaur
(H.P.) declare that while updating my Aadhar Card 8778 2500 3879 my name is wrongly written as
Raniya instead of my correct Name RAN SINGH. All concerned please note & correct.

RAN SINGH

s/o Sh. Chandan Singh,

r/o Village Rajana,

Tehsil Sangrah, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Krishana Devi w/o Sh. Pritam Singh, r/o Village Syari, P.O. Khararhatti, Tehsil Arki,
District, Solan (H.P.) have changed my minor daughter's name from Luckshita Pal to Lakshita Pal.

KRISHANA DEVI

w/o Sh. Pritam Singh,

r/o Village Syari, P.O. Khararhatti,
Tehsil Arki, District, Solan (H.P.).
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CHANGE OF NAME

I, Rubina w/o Yunus, Village Tika Jaloh, P.O. Yol Cantt., Tehsil Dharamshala, District
Kangra (H.P.) declare that my name is Rubina in my daughter's Passport and School Certificate,
whereas my name has been mention RUT DEVI in my Aadhar Card which is wrong. My correct
name is Rubina. All concerned note.

RUBINA

w/o Yunus,

Village Tika Jaloh, P.O. Yol Cantt.,

Tehsil Dharamshala, District Kangra (H.P.).

CHANGE OF NAME

I, Meenu Devi w/o Sant Ram, Village Kalatha, Tehsil Paonta Sahib, District Sirmaur (H.P.)
declare that my actual name is Meenu Devi (I <dl) however her name is wrongly entered as
Minno Devi in my Aadhar Card. Which I intend to correct to Meenu Devi.

MEENU DEVI

w/o Sant Ram,

Village Kalatha,

Tehsil Paonta Sahib, District Sirmaur (H.P.).

CHANGE OF NAME

I, Jogendra Singh Dogra s/o Sh. Jondu Ram, r/o Village Anu Kalan, P.O. & Tehsil
Hamirpur (H.P.) declare that I have changed my name from Joginder Singh to Jogendra Singh
Dogra for all purposes in future. Please note.

JOGENDRA SINGH DOGRA
s/o Sh. Jondu Ram,

r/o Village Anu Kalan,

P.O. & Tehsil Hamirpur (H.P.).

CHANGE OF NAME

I, Shakuntla Sharma w/o Sh. Hari Krishan Sharma, r/o Village Tarapur, P.O. & Sub-Tehsil
Deha, Tehsil Theog, District Shimla (H.P.) declare that I have changed my son name from
Shivanshu Sharma (Previous Name) to Shivansh Sharma (New Name). All concerned note.

SHAKUNTLA SHARMA

w/o Sh. Hari Krishan Sharma,

r/o Village Tarapur, P.O. & Sub-Tehsil Deha,
Tehsil Theog, District Shimla (H.P.).
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CHANGE OF NAME

I, Bindu Bala w/o Sh. Rajeev Kumar, r/o Village Bharnot, P.O. Khiah, Tehsil & District
Hamirpur (H.P.) declare that I have changed my minor son's name from Adrash Rana to Adarsh
Rana for all purposes in future. Please note.

BINDU BALA

w/o Sh. Rajeev Kumar,

r/o Village Bharnot, P.O. Khiah,
Tehsil & District Hamirpur (H.P.).

CHANGE OF NAME

I, Guler Chand s/o Sh. Mallu Ram, r/o Village & P.O. Jhikli Bheth, Tehsil Baijnath,
District Kangra (H.P.)-176081 declare that I have changed my son's name in the Aadhar Card No.
6811 3251 1516 from Purshotam to Prashotam Chouhan. All concerned please may note.

GULER CHAND

s/o Sh. Mallu Ram,

r/o Village & P.O. Jhikli Bheth,

Tehsil Baijnath, District Kangra (H.P.).

CHANGE OF NAME

I, Chander Bati w/o Sh. Ram Lal aged about 46 years, r/o V.P.O. Dhamrol, Tehsil Bhoranj,
District Hamirpur (H.P.)-177024 declared that my actual name is Chander Bati in my Aadhar Card
my name is entered as Maya Devi which is incorrect and wrong. Maya Devi and Chander Bati are
same and one person.

CHANDER BATI

w/o Sh. Ram Lal

r/o V.P.O. Dhamrol,

Tehsil Bhoranj, District Hamirpur (H.P.).

CHANGE OF NAME

I, Bena Devi w/o Sh. Shakti Chand, r/o Village Panjiala, P.O. Bhattu, Tehsil Baijnath,
District Kangra (H.P.)-176125 declare that I have changed my name in the Aadhar Card
No. 4278 0509 8522 from Veena Devi to Bena Devi. All concerned please may note.

BENA DEVI

w/o Sh. Shakti Chand,

r/o Village Panjiala, P.O. Bhattu,
Tehsil Baijnath, District Kangra (H.P.).
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CHANGE OF NAME

I, Sukhdev Singh s/o Sh. Tara Chand, r/o 59/3A, Village Haler, P.O. Raja Khas, Tehsil
Indora, District Kangra (H.P.) declare that Sukh Dev Singh and Sukhdev Singh both name belong
to me and one and same person.

SUKHDEV SINGH

s/o Sh. Tara Chand,

r/0 59/34, Village Haler, P.O. Raja Khas,
Tehsil Indora, District Kangra (H.P.).

In the Court of Executive Magistrate-cum-Tehsildar Baddi, District Solan (H.P.)
Case No. : 02/DB of 2025 Date of Institution : 07-03-2025 Date of Decision :

Sh. Rajesh Kumar s/o Sh. Jagmohan Sharma, r/o Village Dadhi Harnam, Tehsil Nalagarh,
District Solan, Himachal Pradesh.

Versus
General Public through : Secretary, G. P. Barotiwala, Tehsil Baddi, District Solan (H.P.).

Application under section 13(3) of H.P. Death and Birth Delayed Registration Act, 1969.
PROCLOMATION

Sh. Rajesh Kumar s/o Sh. Jagmohan Sharma, r/o Village Dadhi Harnam, Tehsil Nalagarh,
District Solan has filed an application under section 13(3) of the Birth & Death Registration Act,
1969 alongwith letter of the Chief Medical Officer Solan, affidavits, Non-Availability Certificate
and copy of aadhar Card for Birth/Death proof and proclamation charges, stating therein that
applicant,s mother Kailashwati d/o Sh. Ved Prakash was born on 04-11-1962 at Damonwala, P.O.
Barotiwala, Tehsil Baddi, District Solan, but her birth could not be registered in G.P. Barotiwala
record within stipulated period. He prayed for issuing necessary orders to the concerned Secretary,
G.P. Barotiwala, Tehsil Baddi for entering the same in the record.

Hence, the application is registered in the relevant register. The proclamation be issued and
published in the Gazette and also served in ordinary way for inviting objections of the general
public on or before 11-04-2025. The applicant was directed to produce witnesses in support of his
claim. Case to come up on 11-04-2025.

Announced.

Given under my hand and seal on this .........

Seal. Sd/-,
Executive Magistrate (Tehsildar),
Baddi, District Solan (H P.).
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In the Court of Executive Magistrate-cum-Tehsildar Baddi, District Solan (H.P.)

Case No. : 04/DB of 2025 Date of Institution : 07-03-2025 Date of Decision :

Sh. Kuldeep s/o Sh. Ruldu Ram, r/o Village Bated, P.O. Barotiwala, Tehsil Baddi, District
Solan, Himachal Pradesh.

Versus

General Public through : Secretary, G. P. Barotiwala, Tehsil Baddi, District Solan (H.P.).

Application under section 13(3) of H.P. Death and Birth Delayed Registration Act, 1969.

PROCLOMATION

Sh. Kuldeep s/o Sh. Ruldu Ram, r/o Village Bated, P.O. Barotiwala, Tehsil Baddi, District
Solan has filed an application under section 13(3) of the Birth & Death Registration Act, 1969
alongwith letter of the Chief Medical Officer Solan, affidavits, Non-Availability Certificate and
copy of aadhar Card for Birth/Death proof and proclamation charges, stating therein that applicant
Kuldeep s/o Sh. Ruldu Ram was born on 08-03-1969 at Village Bated, P.O. Barotiwala, Tehsil
Baddi, District Solan but his birth could not be registered in G.P. Barotiwala record within
stipulated period. He prayed for issuing necessary orders to the concerned Secretary, G.P.
Barotiwala, Tehsil Baddi for entering the same in the record.

Hence, the application is registered in the relevant register. The proclamation be issued and
published in the Gazette and also served in ordinary way for inviting objections of the general
public on or before 11-04-2025. The applicant was directed to produce witnesses in support of his
claim. Case to come up on 11-04-2025.

Announced.

Given under my hand and seal on this .........

Seal. Sd/-,
Executive Magistrate (Tehsildar),
Baddi, District Solan (H P.).
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